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!
~Catering Manager through Railway Service Commissi

‘Central Division as per office order No.Comml.23/

OA.946/96 ' dt.3-9-97

Judgement

Oral order (per Hon, Mr. R. Rangarajan, Member (Ad

Heard Sri[{G. Ramachandca Rao for the applica

Sri V. Rajeswara Rao for the respondents.

1. The appli&ant was initially appointed as Ass

mn, )

mt and

istant

on,

Secunderabad, and by order No,C/P/525/Cater ing/82/Base

Kitchen dated 23-10-1982, issued by Divisional R4y

i1lway

Manager (BG), SLcunderabad, he was posted at Kazipet in

transferred on| 31-3-1984 to Guntakal Divisioﬁ. I

applicant was %ransferred to Vijayawada Division

¥.

-Secunderabad Division, The applicant was subsequently

ater the
of South

1994

dated 23-2-§994, The applicant along with othe®s was pro-

]
moted as Cateﬂing Manager in the pay scale of gs.l}

2040 (RSRP) .

2. The promotion of Assistant Catering Manager

200~

is to the

post of Catering Manager and -thereafter to the pgst of

Assistant Catering InSpedtor. The applicant subm

its that

in the Category of Assistant Catering Manager in|Socuth

Central Railways, the respondents are maintaining

two

different senﬂérity lists basing on the recruitment in

former Southern Railway and Central Railway Divigions.,

That wa® question of maintenance of two seniorit

lists of

; wen
Assistant Catﬁring Inspectors questioned by the applicant

in OA.1102/91, That OA was filed praying for a direction

to the respondents to maintain a single common séniority

of South Central Railway and the applicanui&ay be

their respective posts in the said seniority list

Fe— cgil,,———~*" ..z

~list for all ﬂssistant Catering Managers in the entire zone

given

based on



their places in the selection of merit list published in

August, 1992 and to direct the respondents to promottjthe

applicants to the post of Catering Managers from the Qdate of
promotion to the next juniors with all consequential penefits
including arrears of pay, seniority and further promojtions

and to declare in promoting R-4 to R-11 to the post of
Catering Managers Lnd including in the seniority list| and non-

entitlement of the|applicant for the said promotion abt.,

arbitrary and illegal,
| |
3. That OA was disposed of by order dated 4-10-94, | The

operative portion of the order reads as below :

"As it is now gonceded for R-1 to R-3 that the zope is
the seniority unit in regard to the cadre of Asstt., C
Managers, the seniority list of Asstt. Catering Manag
be prepared in regard to atleast all the Asstt. Cater
Managers who were recruited after the formation of th
Central Railway on|the basis of their rankings as per
select list and those who were sélected at the time o
selection have to be placed above those who were sele
the time of later selection. On the basis of such se
list, the date of promotion of the respective applica
2,4 to 7 and 9 has |to be advanced from the date of re
junior was promoted as Catering Manager and 1if any su
was promoted to the next higher post, the case of suc
cants for promotion to the next higher post has to be
and such of the applicants who have to be selected to
next higher post as per this order should be given no
promotion to the said higher post ffom the respective
wnich his reSpective junior was promoted. Such of th
applicants whose pqomotions have to be advanced or pr
next higher posts are entitled to all the consequenti
including senioritw. But the monetary benefit has to
from 1-11-1990 (Thﬁs OA was presented on 22-11-1991),

pective

h junior
appli-
considered an
the .

1l benefits
be given
4, In pursuance of the direction given in that 0a,
visional Combined Seniottty list of Assistant Manager
scale of Rs,975-1540 was issued by memo No;P(C)612/Cat .Managers/v
Vol.II dated 18-1-1995 (Annexure-IV). That Provisiondl Senior-

ity list has been made final, It is stated in the reply to the

OA that the applicant herein has been assigned provisionally
revised seniority as Catering Manager in the scale of [rs.1200-

2840(RSRP) at S1.No0.25 above Sri B. Chander Rao (S1.Ng.30).




S The apblicant in this OA prays for a direction to

([

|
(
|

That assignmentéof éeniority has become final.
. T " I

respondentsiherein éo promote the applicant to the pos

the
t of

RP)

Cate8ing Manager in!;he scale of pay of .1200-2040(RS
with effect from 15%7-1988 when his junior was promots!
said post with all gonsequential benefits including se
and promotion tb thé next higher post and arrears of ¢
other conse&uentiallattendant benefits,

- . |
6. It is admitted that he is senjorlto Mr, B, Chandg

view of the revise%lseniority list issued on 18-1-199%

stated that the sa#d Chander Rao was promoted as Catel

d to the
niority

ay and all

r Rao in
. It is

ing

Manager with effecﬁ from 15-7-1988, The request of tﬂe appli-

’i&""\

cant in this OA}th?t he should have aslso b==n deemed ¢

o0 have

been promoted xﬁﬁo+ par with his junior B. Chander Raf with

o
effect from 15~7-88L§hen he should be given aprears of pay,

senjority etc, )
7. = The applicantkacquired higher seniority above his

janior

Mr, B, Chander Rao!only because of the direction given in the

I

OA.1102/91, Before that his case was not determined.

In

pursuance of the dﬁrection given 0A.1102/91 &he comened senio-

i in. ™

rity list was issued on 18-1-1995 and/that seniority |1ist the

applicant was placed above Chander Rao, Hence the que

stion of

applicant requesti%g for promotion with effect from 15-7-88

cannot be upheld ks he had no right at that timé to|c

laim that

scale of pay. His claim for promotion to the Caterimg Manager

l
on the combined seniority list has arisen only from i8

and not earlier to that.

-1-1995

It {s stated that the applicant had

been promoted as Catering Manager on 10-1+1994 earlier to

18-1-1995. Hence, the applicant cannot ask for promption to

the post of Catering Manager with effect from 15-7-1988 when

A/ 4.




e

|
|
l
Sri B. Chander Rao}was promoted on the basis of the then

two seniority lists available at that time, We also [considered
the liability of t%e Administration to giverhim notignal
fiixation of pay on| par with Chander Rao with effect firom 15-7-88,
A@ stated earlier the right of the applicant accrued |only ‘
from the direction diven in 0A,1102/91 in pursuance ¢f which

the seniority 1154 was issued on 18-1-1995, The intervening
period from the i%sue of direction in*0Aa.1102/91 to the date

of issue of Provigional Seniority list dt.18-1-1995 is too

sﬁort and the resgndcnts cannot be blamed for deléy in issuing

the seniority lisé. Hence, we are of the opinion that the

applicant cannot claim any notional fixation of pay eéarlier

to his actual date of promotion on 10- 1—1991r

8. The learned éounsel for the reSpondents made a very vague
céntcntion that the senjority position is on the basfis of the
merit list, It iL:: not cleeagh\?t, the respondents wapt to
convey by this coﬁtention. The sehiority list issuep on
18-1-1995 had takén note of all these points and on jthat basis
the seniority lis% was made. Hence that seniority list cannot
'be questioned andithi? contention is rejected.
9. It is no douﬁtéfhe applicant has to be considened for
promotion to the %igher grades higher than the cadre of Catering
Inspector oply onithe basis of the seniority list igsued on
18-1-1995, 1It is alsc seen from the senjority list [dt,18-1-95

that he has been blaced above Sri Chander Rao. Henge, he

considered and |
should be{bromotep to the higher grade only on the basis of

that seniority. |
l ‘.
10, With the above observations the OA is disposed of.

No costs, /

/%Eg;\ | amPSH”’f”’/) O\KNE’JZ#—#’#’#&*Ez’#”-
ai Par war) (R. Rangarajan)

! emb®r (Judl. ) Member(Admn. ;1
éﬁ

gq ﬁ? Dated : September 3, 97 9 RO

sk . Dictated in Open Court




!ﬁ.5040

Copy to:

'1* The General Nanager, South Central Railway,
Railnilayam, Secunderabad.
|

2. Chisf Personnel Officer, South Central Railuay,
Railnilayam, Secunderabad.

3. One copy to Mr.G. Ramachandra Rap Adchata,LAT Hydsra

- One copy to Mr.V. Ragesuara Rao, Addl CGSC, AT ,Hyderab:
S. One copy to D, R(A) Cat ,Hyderabad.,
6. Ons duplicate copys
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